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Applicant(s) 

Re sp.ndent( a) 

Advscates for applicant(s) 

Advocates for Respdts. 

OR -iif2 

Mr J. Deb for the applicant. 

Mr A.K. Choudhury, Addi. C.G.S.C. 

for the respondents. 

Heard Mr Deb for admission and perused 

the contents of the application and reliefs sought. 

Application is admitted. Issue notice on the 

respondents by registered post. Written statement 

within six weeks. List for written statement 

and further order on 29.11.1996. 

Heard cqunsel of the parties on interim 

prayer. The respondents have allowed the applicant 

to remain in his post upto 8.11.1996. However 

it is ordered that the respondents shall keep 
4AI11  

the impugned transfer order, of the applicant 

in abevance till 29.11.1996. 

4___- 
Member 

Learned counsel Mr.J.Deb for the 

applicant. Leave note of Mr,S,Ali,Sr. 

C.G.S.C. iTritten statement has not been 

submitted. List for written statement 

and further order on 19-12-96. 

Heard Nr.J.Deb for interim relie. 

prayer. The respondents are directed 

to keep the impugned transfer order in 

so far as it reites to the ap7iicant 

in abeyance till further order with 

. iberty to them to apply. 

contd/- 
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List for orcer on 19-12-96, 

. 

Learned counsel Mr J. Deb for 

the applicant. Learned Sr. C.G.S.C. Mr S. 

ALi and learned Addl. C.G.S.C. Mr A.K. 

Choudhury for the respondefits. Written 

statement has not been submitted. 

List for written statement and 

further orders on 9.1.1977. 

nkm 

9.1.97 

Merfiber 

Mr N.Nath for the applicant. Mr 
5 .A1j,sr.c.G.0 for the respondents 

seeks short adjournment to file wri-

tten statement. 

List for written statement and 

further orders on 24.1.1997. 

4., 
Member 
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None for the applicant. Mr.SA1. 

Sr.C.G.S.C* submits copy of the written 

statement. Let copy of the written stat 

mont be served on the counsel for Of th 

'applicant. Case is ready for hearing. 

List for hearing on 19-2-97. 

S 
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O.A.No.248/96 

I 
Mr J. 	Deb, 	learned counsel 	for the 

applicant, 	is present. 	Written statement has 

been, submitted. 	Mr 	Deb 	may submit 	rejoinder, 

if 	considered necessary, 	with copy 	to 	Mr S. 
Au, 	learned Sr. 	C.G.S.C., 	before 	the 	date of 

hearing. 

List for hearing on 12.3.97. 

Member 

12 .3.97 	Mr N.Nath for the applicant prays 

for adjournment. Allowed. 

List on 19.3.1997 for hearing. 

4 r)  
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19-3-97 

Me 

Learned counsel Mr.N.Nath for the 

aplicant. MrS.li , Sr.C.G.S.C. for the 

respondents. Heard in part. Adjourned 

for hearing on 26-3-97. 

Mr..Ali, submits that he wants 

to produce records in support of his 

contention. Mr.Ali shall produce the 

records through which the transfer of the 

applicant to Itanagar was ordered on the 

next date of hearing for perusal of this 

Tribunal. 

M em er 

4.J-r 	3 J,w4'll-e-4 1 

26.3.97 	This case was already heard by the Hon'ble 
Member(A). Let this matter be placed before 

the Hon'ble Member (A) on 2.4.97. 

Vice-Chairman 

nkm 
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2.4.97 
	

Mr N.Nath, learned counsel for 

the applicant. 	Mr S.Ali,learned 

.Sr.C.G.S.0 for the respondents subrni 

that records are not with him and 

that the Deputy Director peneral, 

North Eastern Region, All India Radi i  

Guwahati may be directed to produce 

the relevant records before the 

Tribunal. Mr Nath reiterates that 

production of the record is essentia 

for proper decision of the 'issue. 

Hearing adjourned to 9.4.1997. 

The respondent No.2 is directed 

to produce or cause to be produced 

File No.DDG(N1)/Transfer/96 of his 

office through which the impugned 

ted on 9.4.97 positively. 

transfer of the applicant was affe- 

Office to serve a copy f this 
order on respondent No.2 within 
4.4.97. Member 

pg 
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CV 
9.4.97 	flr JDeh with Mr NJath for the 

applicant. Mr S.Jdi,1earnedSr.C.G.S 

produced the File No.DDG(NE)/Transfe 

.1 	 96 of the of fice of the Deputy Di'rec; 

4 	 General, All India Radio, North East 

Region,Guwahati for perusal of this F 
Tribunal. He has also furnished copi 

of certain documents. 

Counsel of both sides have compi 

ted their submissions. Hearing conci' 

ded. Judgment reserved. -54 
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16.4.97 Nonefor the applicant. Mr 3.ALt, 

Sr.C.G.S.0 for the respondents. 
Judgment and orde.r pronounced. The 

application ià disposed of in terms of 

the order. 
Interim order shall remain in force 

as indicated in the body of the order. 

No order as to Costs. 
File No .DDG( NE )/Transfer/96 produc-

ed by Mr S.Ali should be retirned to 

him under acknowledgement. 
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CENTRAL ADMINISTRATIVE TRIBUNAL 
GUWAHATI BENCH : 	GUWAHPTI50 

OOPONO. 	248/96 	 -1 
T.A. NO. 

ShriAriuParnBhattacharjee 	 (PETITIONER(S) 

Mr,J.Dev & Mr.N.ath. 	 ADVOCATE FOR THE 
PETITIONER (s) 

VERSUS 

Unionoflndja&Ors. 	 RESPONDENT () 

Mr.S.A1i, Sr.C.G.S.C. 	 ADVOCATE FOR THE 
RESPONDENT (s) 

• 	 HE HON BLE SHRI G.L.SANGLYINE, ADMINISTRATIVE MEMBER 

THE HON.' BLE 

1 Whether Reporters of local paers ma' be allowed to 
see the Judgment ? 
To be referred to the Reporter or not ? 

Whether their Lordships wish to see the fair copy of 
the judgment ? 
Whether the Judgment isto be circulated to the other 
Benches ? 	 S  

• 
S 	Judgment delivered by Honble AIIINISTRATIVE MEMBER 	- 

S 	

• 



I . 

	 2 
CENT RAL ADMINISTRATIVE TRIBUNAL 

GUUAHATI BENCH 

OriginI.Afiicatjon No248/96 

Date of the Order: This the 16 th April 1997 

HON'BLE SHRI G.L.SANGLYINE, ADMINISTRATIVE MEMBER 

5hri. Anuparn Bhattacharjee. 
Upper Division Clerk 
All India RadIo, 
Chandmarj ,Guwahatj-3, 
Karnrup (Assarn) 	 .•. 	... Applicant. 

By Advocate Mr.JDev & Mr.NeNath, 
-Vs.- 

The Union of India, 
Through the Secretary to the 
Gvt of India, Ministry of Information. 
and Broadcasting, 
New Delhi-i. 

The Director General, 
All India Radio, Akashvanj Bhawan, 
Parliament Street, 
New, Delhi. 

3,, The Deputy Director General, 
North 2astern Region, 
All India Radio, 
All India Radio qampus, 
Chandmarj, Guwahati-3. 
Kamrup ssam. 
The Station Director, 
All India Radio, 
Chandmarj. , Guwahatj-3. 
Karnrup, Assarn. 

Assistant Director, 
All India Radio, Chandmarj 
Guwahatj-3. 
Dist .Kanirup(Assam) 

By Advocate Mr.S,Ali, Sr.C.G.S,C, 

ORDER. 

SANGLYINE ,MEMBER(A): 

The applicant is an Upper bivision Clerk In the 

office of the All India Radio, Guwahatj. He was trans.-  - 

f erred to All India RadIo, Itanagar Vide Order No. 

DDG(NE)/Trarlsfer/96/161 dated 31-7-1996. His represen-

tation against thetransfer order had been rejected 

by the respondents.Herce this application. 

• 	
contd/-. 
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2. 	The contention of the applicant in this applica- 

tion is that the impugned order of transfer is not sus-

tamable in law on account of the following facts:- 

S 

The Deputy Director General 3  North Eastern 
Region, All India Radio, Guwahati is the 
authority competent to make transfer of 
Upper Division Clerks; 

The then Deputy Director General, Sri Than-
mawia had retired from service on attaining 
the age of superannuation on 31-5-96: 

No one was appointed to hold the post of 
Deputy Director General s  North Eastern 
Region, All India Radio, Guwahati till the 
date of issue of the impugned transfer 
order; and 

The Assistant Director, All India Radio 
Guwahati, Respondent No.5 has no jurisdic-
tion or power to issue the impugned trans-
fer order. 

3. 	Heard counsel of both sides. Mr.S.Al., Sr.C.G.S.C* 

appearing for the respondents is unable to controvert the 

I, 

	

	 aforesaid factual positions. Therefore, I direct that the 

respondents shall, reconsider the request of the applicant 

for cancellatioh of his transfer to Itanagar. For the 

purpose the applicant is directed to submit a represen-

tation to the competent authority of the respondents 

within one week from to-day. The competent authority of 

the respondents shall dispose of the representation of the 

applicant with a speaking order within one month from 

the date of receipt of the representation of the applicant. 

The interim ordet dated 29-11-96 shall remain in 

force till disposal of the representation. 

The application is disposed of. No order as to 

costse 

lm 	

L.SGLINE)17 
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IN THE CENTRAL ADNI NI STRATIVE TRIBUNAL :: GUWAHTI BENCH 

I 

Sri Anupam Bhattacherj ee ... APPLICANT. 

AND 

The Union of India & ors, ,.. RESPONDENTS, 

DETAI LSOP APPLICATI ON 

1 Particulars of the applicantz 

Nmnie of the applicant : Anupn Bhatacherjee. 

Name of the father 	: 1 G.M.Bhattacherjee. 

	

• 	 iii)Age of applicant 	: 34(thirty four) year 

iv) Designation and 	: Upper Division clerk in 
particulars of 8ffice 
(Name afld Station) 	the Office of the All India 
in which employed. 

	

• 	 Radio, Chandmari, Q.iwahati-3 .Asam, 

v) Office Address 	: All India Radio, 

Chandmari, Guwahati-3 . 

District-Kamarup (Assam). 

vi) Addrss for service : C/O. Anita Roy, 

of notice. 	 R,G,Barua Road,Battelion bate, 

Near South Point English School, 

P.O. Binovanagar,Guwahati-18. 

.00 ntd 
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2. PARTICULARS OF THE RESPE11JT$;- 

1.The Union of InrJi.a, 

Throu9h the Secretary to the 

Govt. of India ,riinistry of Information., 

and 8roadcasting g  

New felhi— 1. 

2. The Director General, 

All India Radi,AkashVafli 9hawan, 

Parliament Street 

New Delhi. 

3, The Deputy Director General, 

North Eastern Reiofl, 

All India Radi 

All India Radio Campus, 

Chandmari, .Guwahati-3. 

Dist— Kernrup, Assam. 

4, The Station Director, 

All india Radio 

Chandmari,GUwahati3. 

Dist.KEnrUP,ASSam. 

5. Assistant Directar 

All India fladiu,ChafldrflarL 

Guwahati,—..3, 

Dist, Kamnrup(As8am) 

3. PARTICULARS OF THE ORDER AGAINST WHICH APPLICATION IS DE: 

The order of transfer issued by the 

Assistant Director on behalf of the 

Deputy Director General ( N.E.) 

A.I.R.Guwahati vide order/ Memo.o, 

ODG(NE)/ Transfer! 96/161 dated 31-7-6. 

Contd... 
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The applicant declares that the subject matter of the 

order against which he wants reciressal is within the 

jurisdiction of the Tribunal. 

	

5. 	4mithtifl 

The applicant further declares that the application is 
S 	

within the limitation prescribed in section 21 of the 

Administrative Tribunal Acts 19€5€ 

	

6, 	racts of the Cases- 

U) 	That the applicant is a citizen of India and has 

been working as a Contrel Govt. Employee in the uff'ice of 

the AU India Radio.at its Guwahati Station under the 

iinistry of Information and Broadcasting , Govt. of India 

The applicant was originally appointed as Lower Division 

Clerk at A.jfl uwahati by order dated 2-316 

issued byi,the Station Director( Respondent 11o.4) and 

according he joined seru ice on 4-L 86. SubsequentlY, 

the epplicant wee promoted to the post of -Upper 
Visifl 

Clerk on ad-hoc basis vide order dated 17-1-1 w..f. 
jsued 

by 
the Station Director and thereafter his promotion was 

regularised 	4-191 by order dated 10-491. Since his 

appointment, the applicant has been dischariny hi duties 

to the best of his ability and to the fullest sat sfectiofl 

of his super iors. 

Copies of the appointment letter dt.293 -86 and 

order dt. 17-1-91 and 10-4-91 are annexed heret and 

marked as ANNXUFES 'A '' and 'C' respectively. 

Contd 
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(II) 	That the applicant begs to state that he is 

the only son of his deceased parents and has been staying 

in a rented house at Guwahati along with his wife and only 

child. His wife and the child btth are sick and ailing 

need contineous medical treatment and the applicant is 

the only person to look after them in all respect.Except 

the applicant, these i $ none to took after hLs family. 

(XII) 	That the applicant begs to state that since 

last six months a conspiracy was going on to transfer 

him at the behest of some higher officials of A.I.R., 

Guwahati. Untimately a transfer order was served upon 

him being order No. DDG(NE)/transfer/96/161 dated 31.7:.96 

issued by the Assistant Director for Deputy Director 

General(NE). The applicant was asked to join All India 

Radio, Itanagar in the same capacity and also asked to 

leave station on the afternoon of 9.8 ;e96 vide order 

No. 24(3)196-8/3778-87  dated 2.8.96. Subsequently the 

said order was partially modified by another order being 

order No.23(3)/96.-S/4176 dated 13.8.96 by which he was 

asked to leave the station on the afternoon of 8.11.96 

instead of 9.8.96 on the basis of an application made 

by the applic ant 

Copies of the orinal transfer order dated 

31.7.96 and order dated 2.8.96 and 13.8.96 are annexed 

hereto and marked as ANNEZURES D,E and P respectively. 

.contd. • 



IV, 	 That the applicant begs to stattht there are 

• mb8l'S of Upper Olvision Clerk at the Guuahati Station quite 

snier to the applicant has been working since long 

time1 In view of the above, as per seniority they ought 

to havebeen transfered instead of the applicant. As such, 

it is apparent from the above fact that the jssuance from 

the above fact that the issuance of order of transfer is nothing 

but a conspiracy to oust the applicant from Guwaheti 

station under the guite of the transfer order for the 

reasons best known to the concern authority. 

V. 	
That the applicant states that recently he had been 

utterly surprised to know that though the Deputy Director 

General A,I.R.(., Respondent 	No. 1) 	is tha 

traasf'erriflg authority of the applicant and Mr. Thanmwai 

was holding the post of Deputy tjirectsr 	General', A.I.R. 

() has already been retired from service on attaining the 

age of supernnuetiofl .e.f. 31st. May' 96 and the said 

original order of transfer of the applicant was issued 

on 31-7-96 fin his behalf as if the same have been issued by him, 

and it is crystal olear and apparent on the face of the record 

th*tX 	That Sir, none was holding the post of QDG(N.E) 

during the relevant time the order (AtEXUR 'D') is illegal 

witout jurisdiction ineffective, inexecutable, inoperative 

and in no way maintainable in the eye of law which is liable 

to be set aside and quashed. 

(vi) 	 That the applicflt states that the said order of 

transfer of the applicant has been either manufactured to oust the 

Contd.... 
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applicant by way of transfer by hook or crook is nothing 

ootOg but a mere devise to materialisad the object. 

of the conspiracy by the conspirators and as such, the 

same is malafide, illegal and is liable to be 

set aside and çashed. 

7 • 	etails of the reMS I f is exhausted:  

The applicant has no other appropriate remedies available 

to him in the instant case except the instant application. 

80 	Nattr not 

Caurt' 

The applicant declares that he has net filed any application, 

writ, petition or suit regarding the matter in respect 

of which this application has been made nor any such 

application, writ petition or suit is pafldfl9 before 

any of them- 

9.1 	Rea 8L9h. 

In vies of the facts mentioned in pare 6 above, the 

applicant preys for the following relief(s) 

j, 	
For an order to set aside the orders of transfer 

- 	dt. 317-96, 2--96and 13-8-96 issued by the Assistant 

Director (Respondent Na. 5) and to allow him to 

continue his service at A t i o n os Guwahati as U.D.C, 

C.ntd.... 
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Ii. 	Cost of the appliCati3n inclidiflO cast of typing. 

Any other appropriate relief or reliefs as the 

Hon'b3.e Tribunal may deem fit and proper. The 

abouc reliefs are suqht an the following amongst 

ether. 

R C U 	AL 

I. 	For that there being number of Upper tjivision 

Clerks sanir, to the applicant who has been working 

since long tima ought to have been translated 

instead of the applicant 

ui. For that the impugned order of transfer itself without. 

jurisdiction and is illegal as it has been issued on behalf 

oeputy Director General(U) whi is the transfering 

authority, after retirement of the concern person from 

service. 

For that the DD(NE) RspOfld8flt No.3 being the transferiflg 

authority in hjs..abSsflCB, The Msstt. Directsr,ReSPOfldeflt No.5 

cannot pass any order of transfer and as such the 
orders 

ransfering the applicant is net only illegal and without 

jurisdiction, even the same cannot be treated as an order 

of transfer in the eye of law. 

	

iv) 	For that in any view e the matter the order of transfer 

being AnnaXures 	and F' are &liabla to ha set aside 

and quashed. 

	

IC, 	LimordeL 4f 	v1w 
for immediate stay of the orders of transfer dated 31-7-96 

as well as the orders dated 2-6-96 and 13-8-9rm(i*e
,Ann9xure- 

Ip t 

 

El and F'). 

	

110 	Does net arise. 

12. ParticularS of the bank traft/Postal order is respect 

of the application fees. 

C.ntd.... 
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1. Name of the jank in which drawn. 

2. )emafld Oraft N.. with date. 

Ur 

Number of Indian Postal Order. 

Name of the issu eing post office. 

3.Date O f issue  Of postal order. 

4• Post office at which payable- 

11 

 

444089 

Ulubari, Guwahati. 

i5-10-9b. 

Guwahati. 

130 U st of. 	91 Atef. 

1. 	
Appifltmeflt lettar di.29-38 appointifl the applicant 

as L0C(AnneXUe A ) 

24 	Order dated 17-1-1 promotifl9 the applicant to the post 

of UC on adhc capacity( Annaxure 	) 

30 	Ord ± dated 10-491 raulariSiflQ the promotiafl 
of the applicant 

to the pcst Of UDC(AnneXUre C) 

The erigifl5l transfer order dated 31_7-95(thflBXUrU -o) 

The order dated 2-1-96 by which he was asked to leave the 

station on 98_6(Annexura -s). 

b, 	The eruer dated 13-8-6 by which the sarliei •rsD dt.2-89 6  

was modified (Annexura -i). 

Contd.. .Iefificati0fl... 

~~ to M~ 
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vRIricATIN. 

I, Anupam Uhattacherjee s  aged about 34 years. Son of 

Late .K.hattaChBrj8e, by sccupatiofl Service, resident of 

jflOva Wager, Guwahti- 18, istriCt- Kamr.up, A seam. 

o hereby verfy that the contents .1 pares 1-to 13 are 

my knowledge, and I believe to be true on legal advice and 

V. 	I have not suppressed any fact& 

atez i61tOU,, 	 2' 
place 

%i q
,UJJJ 	kk

Snture ef the Aplan 
(Anupaci 	hattachérjee.,) 
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ANNEXtJRE - A 

GOVERNMENT OF INDIA 

ALL INDIA RADIO;::: GAUHATI 

GAUHATI 

NO. 1(10)186-S 	Dated Guwahati, the 29-3-86 

CNI 

MEMORANDUM 

Shri Anpam_Bhattacharje 	, 

offered a tem- 

porary post of Clerk-Grade-Il at Gauhati on the following 

term and conditions: 

(1) 	The post is Class III (Non-gazetted) and carries 

a scale of pay of Rs.260-6-290-EB-6-326-8-366-8-390 

-10-400J- will be given an initial pay of Rs.26Q/-

in the scale plus other allowances as admissible 

under the rules. 

'(.2) 	The appointment is purely temporary and untill 

further orders. It will not confer any title to 

permanent employment. 

The services of the appointee will be terminable 

on one month's notice from either side. The appo-

inting authority, however, reserves the right of 

terminating without assigning any reasons the ser-

vices ,of the appointee forthwith or before the 

exciration of the stipulated period of notice by 

making payment to him of a sum eqiiivalent to the 

pay and allowances for the period of notice or the 

unexpired portion thereof. 

The appointee will be on trial for a period of 

six months from the date of appointment which 

may be extended or curtailed at the discretion of 
the appointing authority. During the period of trial, 

2 
the services of 'the appointee may be terminated at 

any time without notice and without any cause being 
assigned 
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Contd - - 

- 	(5) 	Other conditions of service will be governed by 

the relevant rules and orders in force from time 

to time. 

The appointee shall strictly observe the 2ules 

laid down in the Central Govt. Servants • conduct 

Rules, 1955. Any breach of these r4es will render 

him liable for disciplinary action.i 

The appointee will be liable to be posted and 

transferred any wherein India. 

The appointee will have to give an undertaking that 

he has not more €han one wife living. In the event 

of the declaration in the negative being gound=to 

be incorrect after his appointment, he will be 

liable to be dismissed from service. 

Onjoinin'g the post, the appointee will be required 

to take an oath of Allegiance to the Constitution 

of India of make a solemn affirmation ,to that effect 

The appointee will be required to produce a certi-

ficate of physical fitness from the competent medical 

-authority before he is allowed to join duty. 

No travelling allowance will be admissible for 

- joining the appointment/Travelling Allowance 

at the rate admissible under the relevant rules 

in force will be allowed for joining the appointment. 

At the time of joining the post he should produce 

two vouching certificates of character in the 
enclosed form not more than 3 months' old duly signed 

and stamped by two Gazetted Officers-or Stipendary 

Magistrates of pentral or State Governrnert not 

related to ihim. - 

The appointee will be required to produce the 

following certificates in original;- 

(a) Certificates in proof of his academic 

qualifications. 

15 
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.5. 

S 

(b) Certificate of age. 

(a) Undertaking referred to in (8) at page to 

** 
	(d) Certificate in the prescribed form in 

support of his claim to belong to a 

Scheduled Caste/Tribe or Anglo Indian 

Community. 

** 	(e) Certificate in the prescribed form in 

support of his claim that he is a refugee. 

(f) Parmarient Residence Certificate. 

If any declaration given or inforrxation furnished 

by the appointee proved to be false or if the 

appointee is found to have wilfully supressed 

any material information, he will be liable to 

removal from service and such other action as 

Govt, may deem necessary. 

He will be liable to transfer, at any time, to 

service under a public corporation. if formed and 

that on such transfer he will be liable to 
conditions of ser.ce to laid down for the employ-

ees of that corporation. 

If Shri Bhattacharj _ee accepts the office on the 

above terms and conditions he is requested to in- 

timate his acceptande to the undersigned and 

report himself.fOr duty by 26th April'86. In case 

no. reply is received within a fortnight of the 

late of issue of the Memorandum the af:E*am offer 

will be treated as cancelled without an# further ,  

reference to him. 

sd/- 29/3/86 

Station Engineer, 

All India Radio, 
TO  

Gauhati 
Shri Anu.pam Bhattacharj,  

do Shri H.R. Paul, 

Bhaskarr1aga, P. • sinovanagar, 

KahiliPara, Gauhati-781018 

Assam 

To be deleted where not required 

... 



- 	ANEXUflE 4 

GOVERNMENT OP INDIA 

ALL IND IA RADIO ::: GUWAHATI 

NO. 24(2)191-S 	 Guwahati, the 17.01.1991. 

ORDER 

With reference to his letter dated 01.01.1991, 

intimating of acceptance of the offer conveyed vide this 

office offer of appointment No. 24(2)/90-S/4031 dated 31.12.90, 

Shri Anupam Bhattacharjee., Cler Grade-Il at this Station 

is appointed to the post of Clerk Grade-I at All India Radio, 

Guwahati on ad-hoc basis, with effect from the forenoon of 

• 01,O1.1991 in the scale of pay of Rs.120030-1560EB40-2040/- 

untill further orders. 

This appointment will hot confer upon him any 

right or previlage for regular appointment or continuable 
as Cler Grade-I. He can be reverted to his substantive post 

of Clerk Grade-IL at any time and without assigning any 

notice. 

Sd/- 

Shri Ariupam Bhattacharjee, 

clerk grade - I, 

AIR, Guwahati. 

G. C. BATABAL ), 

Administrative Officer, 

for Station Director 

/ 

S 
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- 	 ANNEXURE - C 

GOVERNMENT OF INDIA 
ALL INDIA RADIO :: GUWAHATI -781003 

NO. 24(2)/91-S/211 	 Guwahati, the 5.4.91. 

10 APR 1991 

ORDE . R 

The undersigned is pleased to appoint Shri Anupam 

Bhattacharjee who is holding to the post of Cler Grade I 

( Ad-hoc ). as regular Clerk Grade-I. with effect from the 

forenoon of 4th April'1991 at this Station, the day he 

completed (five) years regular continuous service in the 

grade of Clerk Grade-Il. 

He will be on •  probation for a period of two years 

with iffect from the forenoon of 04-04-1991 which may 

extend or curtail at the discretion of the competent 

authority. 

Shri Anupam Bhattacharjee, 

Clerk Grade-I, 

All India Radio, 	- 

Guwahati. 

Sd!- 
( P. K. SINGSON ), 

STATION DIRECTOR 

" ;Vou  - P  

- - 

-- 
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GOVERNMENT OF INDIA 

V 	 DY.DIRECTOR GENER.zL ;: ALL INDIA RDIQ 

NORTH EASTERN REGION: : Gt.TWAHATI. 

No.DDG(NE)/Transfer/96/161 	Dated, Guwahati, the 31st .July'96. 	
V 

D.ER 

DDG(NE) is pleased to order the following transfer 	
V 

in the Cadre of WC'5 in the North Eastern Region of AIR,CCW 

V 	 etc. with immediate effect, 
V 	 transferred 

Sl.No. Name gW Deiqn 	rom to Remarks 

j:. Shri Mihir Kr.Das,UDC. A.I .R. 	0/0 E.E. (E) 
Guwahati 	CCW,AI, 

Guwahatj. V 	
V 

2. . T 5j Kanarpa Kr, 
Bhattacherjee,UDC 	0/0 E.E. (E) AIR,Gk Against Sri 

CCW1  AIR#  GHY N.K.Das.. 

3 . Shri S • P. Gurung, UDC 	AIR, Kohima 	NES, AIR Against a 
V 	 Sillong vacant post. 

4. Shri D.P,Dhar,UDC 	AIR,Aiziwl' 0/0 Supdt. Against Sri 
Engineer Sri P.R.Deka 
(C) CCW, prornotted AC 

V 	 AIR, Guwahatj: AC to CCW 
AIR, Itanagar. 

V  

Anupain Bhattacheree AIR,GIIY 	AIR, Against a 
UDC • 	 Itanag ar., vac ant post. 

V  

Aiss Dipali Boro 	AIR, Itanagar AIR, GHY Agatnst öri.  
A. Bhatt acherj es  

5l,No.3 and 6 are not entitled for transfer T/DA and 

joining time since the transfer are made on their Own request.. 

ShriD.P..Dhar's transfer will be effective as soon as 

Shri PR.,Deka,UDC on pranotion joins at CCW,AIR,Itanagar as 

Accountant. 	 V 

V 

S 	

. 	 sd/ D.N,Basurarj 
9K 	 Asstt.DLrector,  

V 	 for Dy.Director Genera (NE) V
.. 

S 

.. .cxntdL. 

 ir 



I 	 - 

• 	 Copy forwarded tos 

 The Ec,ngineer(E),Civjl Construction Wing, All India 

Radio, Rajgarh Roaf, Guwahati-3:.. 

 The Station Director, All India Radio, Pasihat for 

ififozmaU.on, 

3, The SD,4AIR,KOhiSaa for information.' 

4 The Directöw, North Eastern Service, All India Radio, 

• Shillong for information. 

5 The Station Director, All India Radio, Mzawl for information 

 The Supdt.Engi neer (C), Civil Construction Wing, All mdi a 

• Radio, Zo Narangi Road, Gxwahati-24 for info rmation. 

 The Station Director, AllIndia Radio, Itanagar for ififormatior. 

8;. The 	 General (NE),Doordarshan, PPC, 

R144Baruah Road, Guwahati-.24. 

9 The SD, 	IR,Guwa1iati w.r.. 	to his letter No24 (3)/96-s dated 

• 10k796 and 24(3)196-S/dated 11th July, 1996 	As regarde 

transfer proposal dated 107(96 of Sl2o.1 (one) has been 

kept pering at present for future consideration 

1OThe Zonal Secretary, ADSA # Guwahati Unit, (wahatii 

sd/- D,N:,Basurnatarj 

•Asstt;,Dir ector 

I 
for D,Director General (NE)t. 



\ 

S  

• 	 I 

-Arinexure-E 
GOVERNME? OF INDIA 

LI INDIJ R*DIO a a a GLJWHAI 

NO, 24 (3)/96-s/377887 
	

Dated,, Guwahatj, 2nd Aug, 1996. 

ORDER 

In accordance with the DDG(I),IR,Quwahatj 's order NoL 

1)G(NE)RsTransfer/96/160 dated 317.96 Shri Anupam Bhattacherjee, 

UDC at this station who is under order of transfer in the same 

capacity to AllIndia Radio, Itanagar stands relieved of his duties 

at this station on the afternoon of 9.8096 with instruction to repo 

bimselt for duty to the Station Director, IR, Itanagar after 

nam , availing of normal joining time as admissible' under the rules. 

e shou&d return the Identity Card, Library Books and 

store items etc.. if any issued to him before leaving and ensure 	- 

thit no dues remain outstanding against him so far as this station 

is concerned, 

sd/- Chibjn Medhi 
Asstt.Station Director, 

Sri Anupam Bhattacherjee 	 for Station Director. 
Upper Division Clerk. 
All India Radio, 
Guwahati. 

Copy to: 
The Dy.DirectOr General (LcE),Ail India Radio, Guwahti 
with reference to his Tder referred above for kind information. 
The Station Director, All India Radio, Itanaçr for inforrrtion. 
The Service Book, Leave Accounts and LPC 6f Sri A.Bhattacherjee 
will be sent seperately in the course. He has availed 5 days 
casual leave during the current alender year. 
}jridj Officer for Hiridi version. 

4.PASD 	 - 

5. Accountant ( 2 copies) 
6 Librarj an 
7 • anti . P. Das, LDC. 

Shri P..Naha, UDC. 
Pir sonal file fo Shri .A.Bhattacherjee, 

for STATION DI RECTR 

H 



-- 

f ,  
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S 
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GOVRI?11NT OF INDIA 	 • 

	

LL INDIA RADIO t s : s s 	GUWAHATI. 

NO. 24(3)/96-W4176 	 Dated, Guwahati, the 13th.Aug, 1996. 

- 	 ORDER 

In pactii mo.ification of tlrtz offices order of 

evea nurnter dated 2 .. 96, Sari AnwoQm Bhattactrje, UDC ox this 

station who i13 under ordtcr 0± trnfer in the 	papacity 

to AU .ndi adio, Itiagar 	relieved of his dutiea &t 

this ttQn on th 	trrc Of ä.1i.96 intic of. 9.8.96 

vjde DIX(jJ -), AIR Quat4 s order LO. Di)G(1)/Trnafer/96/ 
. 4 

196 4atect 8.&96. 

Thc othr tC73 and C 1ditifli viill ru An unchanged. 

ri Anupin. httrcherjec, 

- 	Upper Division Clozk. 	 d/- Cliabj.n Mecbi 

All India 1adio, 	 ;tt, Stiti 	£'i.cector, 

Gwahatj. 	 ror Litttn oirector. 

copy to z 

I. 'Ltn. 	 eri(d) U Indaa Aactio*  LuwhQti 

rit r tnct Lliu otr  reiecrea to ocie for kind 

infiti on. 

'-ChU otQtiOn ircctv, 	cia Audio. itanag for 

ior infomtion, 

Tlie hincAi 4ficx, IR, GiwihdtL iur Alindi Version. 

PA to Si). 

.icco.ntnt (2 copicJ. 

6 .4.bry d 	rtion Astt. 

ri P.ia 

44ti -Paduni iiJ.t,LDC 

9.ronl file of &i Anupam Bh3tcachejee. 

/ 
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I 
111 THE 	flBAL DIINISThATIVE 

LWLTLENCH AT GtTWAHA 

O.A. No.248/96 

IBTAL 	 - 

: 

k 
Shri,AnuPam l3hattacharjee 

- Versus - 

Union Of India & Others 

- A N B - 

LTHE_MTTZRQ: 

WL'itten statements submitted by the 

Respondents No.1,2,3,4 and 5. 

ZITTMT ATF,NENTS : 

The humble Respondents submit their 

written statements as f011OWS 1- 

	

1. 	That with regard to the statements oide in Paras 

1,2,3,4, and 5 of the applicatlon,the Respondents 

call upon the applicant to prove the same. Save 

and except what will appear from records, nothing 

else will be admitted. 

	

20 	That with regard to the statements nade in paras 

6(1) of the application the Respondents state that 

those are natters of record. Save and except what appears 

from record nothing else is admitted. 

	

.3. 	That with regard to the statements nade in para 6(11) 

of the application, the Respondents state that save 

and except what are rntters of record nothing else is 

admitted. 

contd,,, P-?/- 



.4 • 	 - 

That with regards to the statements made in 

Para 6(111) of the aoflcatjon the Respondents state 

that the statement to the effect that there has been 

a conspiracy for the last six nnths to transfer 

the applicant at the behest of some higher Officials 

of All India Radlo,Guwahati is false,fav.e1ou.g and 

bhated. The rest of the statemerts are matters 
V 	of reccvrd,Save and except what appears from record 

nothing else .is admitted. 	 V 

That with regar'ds to the statements made In 

Para6(iv)of the application, the Respondents beg to 

state that the applicant's transfer Is a routine 	
V 

transfer for administrative convenience and In public 

Interest. There is no conspiracy to retain the senIors 
V 	 ãnd to transfer him as alleged. It is only an Imaginary 

thought on the part of the.apDflcant. In fact,those 	V 

V 

	

	who are required to be transferred In the.exIgencs 

of service, have been transferred. 

That with regards to the statements made In para 
V 	 6 (v) of the application the Respondents beg to stite 

that the apnllcant has misconception aboat his trans-

fer order. The transfer order passed by the earlier 

D.D.G.(NE) can not go along with his retirement. 

Applicant's transfer order Is an official order. If 4b 

the competent authority after transferring the appli- 

/cant goes on retirement the order passed by him does 14 
not lose its force, The said order will be implemented 

V 
 bythe successor of the retired Officer as an Official 

act. So, there Is nothing wrong In the transfer order, 

That with regard to the statements made in Para 

6(vi) of the application, the Respondents be to state 

that it Is not correct that the transfer order Is a 

contd.. P-Sf- 
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manufactured one and has been made to oust him. 

The order of transfer cannot be manufactured by 

any body. The same can he passed by the competent 

authority and it can be issued by sub-ordinate 

Officer. The transfer order has been passed by 

the Competent authority and not byany other 

person. The transfer of Official Is a matter of 

administrative convenience and public interest. 

The authority concerned Is supposed to know who 

is to be transferred where and when. The authority 

is the best judge of it. There is no conspiracy, 

/ malafide and arbitrainers in transferring the 

applicant from Guwahati to Itanagar as alleged. 

Transfer being an Incidence of service lgalrg and the service 

being fiansferable,no one can be allowed to question  It on 

the ground that it will not suit him. 

8. 	That with regard to the statements made In Para 

7 of the application the Respondents beg to state 

that the applicant has, made a representation against 

his transfer order to the authority and the competent 

authority after giving due consideration to his 

representation has rejected the same and the same 

has been intimated to the applicant accordingly. 

Apart from what have been stated hereln,all other 

statements are denied. 	. 	. 	. 

9,, 	That with regard to the stat ements made In Para 

8 of the application the Respondents save and except 

what are available from record,nothing else is admi-

tted.  

contd.. P-4/- 
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10. 	 That with regards to the statements made in 

para 9 of the apolication regarding reliefs sought 
'4 

for, the Respondents beg to state that the applicant 

Is not entitled to any of the reliefs sought for ' 

and that the application Is fit to be dismissed. 

That regarding grounds for relief, the Respondent's 

beg to state that none of the grounds Is maintainable 

in law as well in facts and as such the application 

is liable to be dismissed, 

That regarding statements made in paras 10 to 

i the Respondents do not admit the same. 

1?. 	That the Respondents submit that the application 

is devoid of merit and as such the same is liable to 

be dismissed, 

_VERIFICATIOJL 

I, ShrI.N.K.Slngh,Station Director, 

All India Radio,GuwahatI do hereby, solemnly declared 

that the statements made above in the Written statements 

are true to my knowledge,bellef and Information an 

I sign the verIfIcation on this ._. 	 day of 

_ 1997 at Guwahati, 

 IAKL~ L: 
DEC 

M. 
 L ) 

STATON DIBECTOR, 

ALL INDIA RADIO 



Ji 

7.  

S 

-And- 

In the matter of 

Rejoinder on behalf of the 

appliCant against the written 

statement filed by the Respondent 

No. 1,2,3,4 and, 5. 

The humble applicant most respectfully 

states asfollows - 

That with regard to the statements made in 

paragraph 1 of the written statement,' the applicant 

reiterates, and reaffirm the staternentsmade in para-

graphs 1,2,3,4 and 5 of the origthnal application. 

That with regard to the statements made in 

paragraph 2,3 and 4 of the written statements the 

applicant reiterates and reaffirms the statemehts 

made in paragraph 6(i) and 6(u) and 6(iii) of the 

original application. 

/1 	 I 
. 	 7•\ 	f) 

- 

#r 

L - 

IN TH CENThAL AfN 	lIVE TRIBUNAL GUAHATI 
c$/AHATI. 

\ 'O.A. No. 248/96 

Sriflupam Bhattacharjee 

-versus- 

Union of India & Org. 

3. 	That with regard to the statements made in 
jj 	cd 	

paragraph 5 of the written statement, the applicant 

000*2 
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reiteres and reaffirms the statements made in 

paragraph 6(iv) of the original application. The 

applicant begs to state that as per transfer policy 

of the Ministry of the Information and Broadcasting 

while considering the posting and transfer of officials 

as a normal rule, a person Trl , ith the longest continuous 

stay at the station (irrespective of rank()should 

orinari1y be transferred first. There arenurnber of 

officials senior to the applicant who have been \  staying 

continuously at the Guwahati station for a period of 

longer than that of the applicant. 4 Amt of some of 

those officials staying at Guwahati, centre for a longer 

period than that of the applicant is given below. 

I. G.C.Roy 

A.K.Bora 

p.C.Das 

A.Sarma 

P.K.Sarrna 

. G.C. 

T.C.Sarma 

H.K.Nerzery 

B.C,Das 

100 N.Barua 

A.Kt.Dey 

P.Naha. 

P.Chakravarty 

14, M.K.Das 

As per transfer policy, any of these officials should 

have been transferred first instead of the applicant. 

A copy of the transfer policy of the 

. . . .3 
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inormation and Broadcasting is. annexed herewith 

and marked as Arinexure-G. - 

40 	 That with regard to the statements made in 

'paragraph .6 of the written statement the_ applicant 

reiterates and reaffirms the statement made in para-

graph 6(v) of the original application. The applicant 

begs to state' that the then D.D.G.(N.E.) who is the 

transferring authority, had retired from servde on 

31.5.96 on attaining 'the age of superannuation. But 

to the utter' Surprise of the eplicnt his transfer 

order was issued by the DJ).G.(N.E.) on 31.7.96 i.e. 

" after his retirement. It is pertinent to mention here 

t that even"the proposal of ransfer of the applicant 

- 	itself was senttd the D.D.G.(N.E.) by the Station 

Director, AIR, Guwahati on 10.7.964 &Iy 
i 

• ,, i4k'.UGd 	orn 	vide letter No. 24(3)/96-5/3138 

' whereas the then D,D.G.(N.E.) had already refled 

from service w.e.f1 314596. Theref ore,' issuance of 

• 

	

	 alleged transfer order to the applicant by the then 

D.D.G.(N.E.) does not and cannot arise at all. Further 

- 

	

	the applicant states that even If the' said order of 

alleged transfer to have 'been issued by the then 

- 	D.D.G.(N.E.) after his retirement, the same is liJegal 

- 	apparent on the face of the record and without juris- 

diction which is not maintainable n t1eyeof law: 

In view of the above, the alleged order of: transfer• 

• 	 cannot be said to be an order transferring the .appli- 

'cant from AIR, duwahati to the AIR, Itangar.' Accor- 

dingly the said order cannot be acted upon and is 

• 	 inpperative. 

5. 	That with 'regard to the statements made in 

H 

	

	 paagraph 7,8,9,10 arid 12 of the written statement, the 

-app1icant reiterates and reaffirms the statementsmade 



S 

4. 

in paragraph 6(vi),.7,8,9,10,11,12 and 13 of the 

original application. 

6. 	That with reard to the statements made in 

paragph 11 of the written statement the applicant 

reiterates and reaffirms the 

the,grounds for relief. 

7• 	That the s &e4s made in paragraph 13 

of the written statement are tenable neither in law 

nor in facts. 

VERIF IATION 

AOUPCIM  

I, 	 Bhattacharjee, aged 

about 34 years, son of LateB.K.Bhattacharjee by occu-

pation service, resident of Binova Nagar, Guwahati-18 

District Karnrup, Assam do hereby verify thd statements 

made in paragraphs 1 to 7 of the rejoinder are true to 

my knowledge, belief and' information and I sign this 

verification on this the lb th day of March, 1997 

at Guwahati. 



• 	\• 

T 	 AMxxw 

(loVoxflmq,rif or In:i 
Il.rcoLorae e ralji Thdia Radio 

• 	No 118)/96 - 	
New De1, the 15/11/96 

LEI 	 QQ 

Suboot p- Tafer postitg ab 

ia 
varjo 	atatjoflffjoee e/o in the grade o admin 	

cadre. 

• 	 IUaocordce with the trfer ?olioy of the 
Ministry of IrEormatjou and Broadoaatjng, the tenure of posting 
of offjoj at varioua LU. India Jiadia Station/Offjoes oategori.ed as 'A'and 'B' 

i s 4 Years and at Statjon3/(jOea oate,rjsed as 'C' it i8 one/two year(s), however oo*e to the flotice that 	 It has, 
 while some persona are continued to be retained at the saae tatjo even after 

rendering *ore than 8 to 10 yeara contjnuou8 stay at the 
some statjo, others with comparatively less ;perj of stay are transferred • this ]eadsto 
VIP references arid;j eoe casee even lit1gatj from effected 
peraoa, All zoaaii. liead of AIR are, therefore -directij to 
ensure thatfwhjle Ooflaiderjng the Po5t1flg/tr 	of_pffjo9 Persoas a no nial 
tiyst the tbjan (irrespeciv00 he rank(s) hely

--- L1ej) Should oIinarily bet 	feréd-fj-3t 	DLreotj also leaired that det1jjjj such of ioials, • 	who are covered Under All In la/zo 	transfer liability (in the 	
nisterial cadre •te from LDC to DDA). and • 

	

	have CO&pleted prescribed 
tenure of fu.r/tw0 years oontjruo5 stay at the Station of their present Posting, irrespective 

of th posts held earlier Baykb5 furnished 
t0 Staff II Section of this Direetote for information and record as it is required • 

	

	frequently in Oonuectj idth variow ref erenoes received fr the IAinitibry from time to time.. The Lnformat iou may please • be sent in the enclosed proforma so e;i to reach th Uflderejgn by 1Ot Dcoeinber, 1996 Positivej.y.  

• 	 • 	 • 

• 	(a.a. Is) 
DeLuty Dir,-torAdministration flol 	 for rector General 

L 	)) • 	
• 	 &')c64 S 

)(( 	9 ) ç) 	• 

• •• 	((j//1I//)i/ -  • 9/o• 

it 


